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In the matter of:

Narender Kumar Vs. Union of India & Others

i n t he R.A.

Union of India and Ors. . - Review AppI icant

Versus

Narender Kumar - - Respondent.

ORDER (By Circuiationj

S.R. AD IGE. VC (A )

Perused the R.A.
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br i ngs i t

None of the grounds contained therein

within the scope and ambit of Section

22(3)(f.1 A.T. Act read with Order 47 Rule i C.P.C.
under which a I one any, orders/dec i s i on of the i r i buna j

can be reviewed.

3. In the guise of an R-A. review

appl icants have actual ly sought to appeal against tne
impugned order, which is not permissible in law.

R.A. is re jected.

(Dr. A. Vedaval 1 i .)
Member ( J.)
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